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against the Central licensing authorities 
taking inordinate time in disposing of 
applications for starting new industries 
in Mysore or applications from industria-
lists to shift their industries from other 
States to Mysore ; and 

(b) if so, the reaction of the Prime 
Minister in this regard? 

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) and (b). 
The Chief Minister of Mysore has, in a 
letter recently addressed to the Prime 
Minister, requested immediate disposal 
of applications for industrial licences 
whether these are for establishment of 
new industrial undertakings or for shift-
ing of location of existing industrial 
undertakings and has suggested that all 
procedural delays in the processing of 
such applications should be eliminated. 
He has also suggested that such appli-
cations should be disposed of within a 
week of their receipt. 

While the Government of India is 
anxious to cut down delays in the dispo-
sal of applications for industrial licences 
to the minimum, some time-Jag is inevi-
table for the purpose of examining such 
applications and the suggestion that all 
such applications should be disposed of 
within a week of their receipt is not 
practicable. The industrial licensing 
policies are under constant review and 
the procedures are being streamlined. 
The arising of the exemption limit, for 
the purpose of industrial licensing, on 
the basis of fixed assets to more than 
Rs. 2S lakhs, delicensing of certain 
industries and diversification of produc-
tion upto a specified limit without an 
industrial licence are some of the 
relaxations already allowed by the 
Government in the industrial licensing 
policy. Similarly, steps have also 
been taken to streamline the licensing 
procedures with a view to cutting down 
delay in the disposal of applications. In 
order to enable the applicant to know, 
as early as possible, whether Government 
would be prepared io favourably consider 
the proposal put forward by him, a 
system of issuing "Letters of Intent" 

giving a commitment on the part of the 
Government to issue an industrial licence 
subject to conditions specified therein 
being fulfilled, has been introduced for 
some ti me. Further, powers have also 
been delegated to administrative mines-
tries to dispose of certain types of cases, 
Without reference to the Licensing 
Committee. As a result of these 
measures, it has been found, after some 
case studies, that the average time taken 
in disposal of applications for induustrial 
licences has been substantially reduced. 
It would be appreciated that a certa in 
amount of delay is inherent in tbe 
system of licensing itself, as very scheme 
bas to be examined in consultation with 
various Ministries and tecbnical autbori-
ties and also the State Gnvernments 
concerned before a fi nal decision is 
taken. The situation is aggravated in 
a large number of cases b,cause appli-
cants furnish incomplete information on 
important aspects of their schemes such as 
phased manufacturing programme, arrange-
ments made for meeting foriego exchange 
requirements and terms of foreign colla-
horation and the like and, quite often, 
refermces have to be made to them fer 
clarification. Further, in some cases a 
particular industry may be under review 
and in such cases, all the applications 
are taken up together so that only the 
best scheme having regard to its intrinsic 
merits and competitiveness is licensed. 
However, Government would certainly 
give consideration to any suggestion that 
is received for streamlining the present 
procedure. The Industrial Licensing 
Policy Inquiry Committee is at present 
looking into the working of tbe industrial 
licensing system. Any further changes 
in the existing licensing policy will, there-
fore, be finalised by the Government 
after receipt of the report of tbe Com-
mittee which is expected soon. 

Donations by Mis. Dodsal (p.) 
Ltd., to Congress Party 

°1247. SHRI YASHPAL SINGH: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to refer to the reply given to Starred 
Question No. 570 on the 20th August, 
1968 regarding donations given by M,'s. 
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Dodsal (Private l Limited to the Congress 
Party for election purposes and state : 

,a) whether any action has since 
been taken by the Government ; and 

(b) if not the reasons for the dday? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED): (a) and (b). The 
Registrar of Companies, Bombay, has 
filed a complaint in the Court of the 
Additional Chief Presidency Magistrate, 
Bombay, under Section 293A (I) read 
with Section 629A of the Companies 
Act, 1956, against the· company and its 
Directors. 
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